CEN TRAL APMINISTRATIVE TRIBW AL PRINCIP.aL BENCH

C.P JNo,51/99

N

0'n No.554/97 R
) . R

New Delhii this the 29~ day of September,1999,
HON *BLE MR. 5. Re ADIGE, VLCE CHAIRM N ().
HON *BLE MR.KULDIP SENGH,ME1BER(T).,
Shri S.P. Singh,
through .

eveoe ﬁbpli Canto'
aAdweates Shri 0. Se'Chaudhary,

Versus

Snt. Sudha Raj Gopalan,
DLl rector Gensral of aAudit,

Defence Services,

New Delhi
{(By Aadve sh.m.K, Gupta)

DROFR

HON'BLE MR, SeRe ADISE VICE CHAIRMaN (8)

eesess Respondentsy

Hearde
2. In the light of respondents®! Memorsndum
dated 13.7.9% (mnexure-R1) it cannot be said that
respondents have committed contempt of the Tribunallis
order dated 18.,8.98 in 0p No.554/97, The Supreme
Court's ruling in J.ES.PariHar Vse Ge Uggar & Orse
JT 1996¢9) sC 608 is clear on this point.
3 If applicent is =ggrisved with respondent®s
Memorandun dated 13.7495% it is cpen to him to agiftate
the same seperately in aceordance with lau, if so

advaised.

4. Giving epplicent liberty as afcresaid, this

CePo is dismissed. Notices are discharged.
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( KuLnIp SINGH ) ( SeRe-aDIGES)
MEMBER(D) VICE CHAIRIAN €4).
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